1 OA No.159/2020

CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH, MUMBAL.

ORIGINAL APPLICATION N 0.159/2020

Date of Decision: 21.02.2020.

CORAM: R. VIJAYKUMAR, MEMBER (4)
R.N. SINGH, MEMBER (J)

1. Suman Guna Gimbhal, 42 years,
R/at Rudana Maragpada,
U.T. of Dadra and Nagar Haveli
- 396 230.
Sumanchaudhary2275@gmail.com
Mob. No. 09714333123,

2. Yeshwant Harji Tokre, 38 years,
R/at Sindoni, Fadarpad,
U.T. of Dadra and Nagar Haveli
- 396 230.
Yashwanttokre320@gmail.com
Mob. No0.09574104490.

3. Jairam Lahanu Kurkutiya, 40 years
R/at Mandoni, Patelpada,
U.T. of Dadra and Nagar Haveli
- 396 230.
Kurkutiyaswanji@gmail.com
Mob. No.08780077297.

4. Shankar Lakhama Avtar, 40 years
R/at Shelti, Fanspada,
U.T. of Dadra and Nagar Haveli
- 396 230.
Lakhamangangoda%@gmail.com
Mob. No.09574134606.

5. Lakhama Chima Gangoda, 47 years,
R/at Karchond, Karbharipada,
U.T. Of Dadra and Nagar Haveli — 396 230.
Lakhamangangoda95@gmail.com
Mob. No.07623094593.

6. Gulabbhai Janubhai Bhagare, 37 years
R/at Mandoni, Patelpada,
U.T. of Dadra and Nagar Haveli
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- 396 230.
Lakhamangangoda95@gmail.com
Mob. No0.09924267906.

7. Savji Ravji Kurkutiya, 37 years
R/at Karachgam, Patelpada,
U.T. of Dadra and Nagar Havelj
- 396 230.
Lakhamangangoda95@gmail.com
Mob. No0.09924897878.

8. Subhash Ladkya Nakre, 37 years
R/at Vasda, Mulgam,
U.T. of Dadra and Nagar Havel
- 396 240.
Lakhamangangoda95@gmail.com
Mob. N0.09723422382. .. Applicants

(Advocate Shri Chetan Mali)
VERSUS
1. Administrator,
Union Territory of Dadra & Nagar

Haveli, at Silvassa, UT of Dadra
and Nagar Haveli — 396 230.

2. Chief Executive Officer, District
Panchayat, Silvassa, UT of Dadra &
Nagar Haveli — 396 230.
3. Secretary, Department of Education,
Union Territory of Dadra & Nagar Haveli,
Silvassa — 396 230. .. Respondents

ORDER (Oral)
Per : R. Vijaykumar, Member (4)

Heard the 1learned counsel foéor ~ the
Applicants.

2 MA No.189/2020 for Joint Bebtition is
allowed for the reasons stated there in the

MA.

&
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2, The present oa 18 filed b¥  the
applicants on 14.01.2020 under Section 19 of
the Administrative Tribunals Act, 1985

seeking the following reliefs;

“8.a) That respondents be directed to
regularise appointments of the applicants from
their initial dates of appointments with all the
consequential benefits of service from initial date
of appointment herein on the posts on which they
were initially appointed:

b) That in alternate to the prayer clause
“a” herein above, respondents be directed to
regularise services of the applicants as and when
permanent vacancies arises by counting their
their service from initial date of appointments
with continuity of service and other service
benefits,

c) For such other and further orders as
are necessary to do complete justice to the

petitioner in the facts and circumstances of this
case;

4. The Applicants seek regularization of
their Services with the respondents which
they have entered in the year 2006 along
with many others who have already been
regularized, The Applicants contend that
only some ST candidates have been
regularized but not those in Marathi medium
and all “the' eight applicants accordingly
represented to the respondents in their
letter dated 21.08.2015, a sample of which

is annexed at Annex. A-10 of the paper book.
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The Respondents had not  replied and
therefore, the applicants approached the
Hon'ble High Court of Bombay seeking
intervention and on ‘their admission that
they were not apprehending that their
services would be terminated, they were
advised to approach the Tribunal and they
have done so in the present oa. -
5. In view of  the fact that the
representation filed by the applicants in
2015 18 pending consideration of the
respondents, the respondents are directed to
consider the representation of the
applicants inc;uding Similarly placed
peérsons and to pass appropriate orders on
their request for regularization within a
period ‘of eight weeks from the date of
receipt of a certified Copy of this order
and communicate the same to the applicants

within two weeks thereafter.

6. In the above terms, the oa is disposed
o.f However, no order as to  costs,

A ; .o
(R.N. Singh) (R. Vyabwfmar)
Member (J) Meprber (4)



